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Punjab and we are pledged to main- 
tain the unity and integrity, of the 
country at any cost. 

With these words I commend to this 
House to pass this Resolution unani- 
mously.  (Interruptions), 

SHRI V. GOPALSAMY : What does 
he  mean  by   liberating ?   {Interruptions) 

THE DEPUTY CHAIRMAN;: Now, 
hon. Members, it is very late in the 
night. Let me put the motion. I shall 
now put the amendment moved by 
Shri Satya Prakash Malaviya to vote. 
The question is: 

"That in the said Resolution in 
the fourth line, for the words "for a 
further period of six months" sub- 
stitute the! words 'upto the 3ist Dec- 
ember, 1989.1 " 

The motion was adopted. 

THE DEPUTY CHAIRMAN; J shall 
now put the Statutory Resolution to 
vote. 

SHRI M. S. GURUPADASWAMY: 
Madam, in our considered view .... 
(interruptions): Please allow m© to 
speak. Madam, in our considered view 
the Punjab problem was a creation of 
the Congress and the Punjab problem 
cannot be solved by the Congress Gov- 

• ernment and the problem of the State 
cannot be solved so long as it is under 
the President's rule. The President's 
rule has failed to solvee this problem 

• for the last two and a half years. 
Therefore, madam, we the Opposition 
oppose the continuation of the Presi- 
dent's rule further and in protest we 
walk out. 

(At this stage some hon. Members 
left the Chamber,        | 

THE DEPUTY CHAIRMAN; I shall 
now put the motion. 

The question is 
"That this House approves the 

continuance in force of the Procla- 
mation issued by the President on 
the 11th May, 1987, under article • 
356 of the Constitution, in relation 
to the State of Punjabt for a further 
period of six months' with effect 
from the 11th November, 1989." 

The motion was adopted. 

THE DEPUTY CHAIRMAN:- We 
shall now take up Short Duration. Dis- 
cussion on the communal situation in 
the country. 

 
SHORT DURATION DISCUSSION ON 
SHORT DURATION DISCUSSION ON 

THECOUNTRY 
SHRI V. GOPALSAMY (Tamil 

Nadu): We are tired and exhausted. 
Let us have it tomorrow. 

THE DEPUTY CHAIRMAN; Have1 

some respect for the Member; he is 
on hia legs. You walked put and 
walked in; let him speak. 

SHRI V. GOPALSAMY; We have 
great respect for him but' let us do it 
tomorrow. 
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SHRl   M.   S.      GURUPADASWAMY    , 
(Karnataka): May 1   make a submis- 
sion, Madam. 

SHRI RAOOF VALIULLAH (Guja- 
rat). The whole House is here. We 
can have it today. 

SHRI CHATURANAN MISHRA: It 
is not a calling attention. We are going 
to discuss this question. It is a very 
serious matter. So, I wiU prefer—and 
. that is my request—that we should 
take it up tomorrow, if you like. I have 
already started it. That is my request. 

 
SHRI GURUDAs DAS GUPTA:! Let 

the Government respond. Why do you 
.   rule it out?. Let the Government res- 

pond. 

THE DEPUTY -CHAIRMAN: He 
asked the Chair. That is why I said. 
He did not ask the  Government. 

SHRi     GURUDAS   DAS    GUPTA: 
Let the  Government respond   What  pre-    j 
vents the Government from having this 
discussion tomorrow or on the 16th? 

SHRi V. GOPALSAMY; Let us have 
it tomorrow. We are all tired. 

THE DEPUTY CHAIRMAN; But I 
am not tired. 

SHRI M. S. GURUPADASWAMY: 
May I support my colleagues. It is 
a very important issue; we have agreed 
to discuss it. It is too late in the day. 
We can discuss this question tomor- 
row and also finish other important 
miscellaneous matters like Bofors and 
price situation and any other matter 
in the agenda and later on take up 
the Panehayti Raj Bill; it they want 
to,  on  Monday. 

SHRI SYED SIBTER RAZi (Uttar 
Pradesh); Bofors was already agreed 
to be discussed but you had run away. 
That is the difficulty. 

• THE MINISTER OF PARLIAMEN- 
TARY AFFAIRS AND THE MINISTER 
OF INFORMATION AND BROAD- 
CASTING (SHRI H. K. L. BHAGAT); ' 
This is an important issue, as you 
pointed out, and we should not post- 
pone it till tomorrow.. This should be 
discussed tonight. Tomorrow we do 
propose to take up Constitutional 
Amendment Bill. Let communalism be 
discussed tonight. 
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SHRI H. K. L. BHAGAT: This is 
totally wrong. Chaturananji, let me tell 
you. Number one, this was an annual 
function concerned with Ramlila. It 
has not anything to do with what you 
are talking, or what you are saying. 
This ha<i nothing to do with temple 
. poojan. It had nothing to do with that. 
It was a normal Ramlila procession 
which is taken out. I was there, i am 
. telling you, it has nothing to do with 
that. It is totally wrong. 

SHRI CHATURANAN MISHRA: All 
right, if it was normal Ramlilaj then 
you produce the documents that you 
have in the Government for the last 
10 years. 

SHRI H. K- L- BHAGAT; I was pre- 
sent there. It was nothing of this kind. 
There was no shila poojan, no talk of 

i    Ram Janambhoomi. In fact, I spoke on 
communal harmony and i was cheered. 

SHRI CHATURANAN MISHRA: 
You can speak about •anything, but if 
y°u go to a Hindu Shakti Shobha Yatra 
Parishad,     where      they      are      saying, 

SHRI H. K. L. BHAGAT; This.or- 
ganisation exists for the last several 
years.    .' 

SHRI CHATURANAN MISHRA: No, 
no, I am telling you.... 

SHRI  H.  K.  L.   BHAGAT;   This  is 
not  that  organisation  at  all.  You  are    • 
mixing up things. 

SHRj PARVATHANENI UPENDRA 
(Andhra Pradesh). And this has ap- 
peared with your photo. 

SHRI H. K. L. BHAGAT; There are 
so many shoba yatras. Don't mix up 
things. 
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SHRI H. K. L. BHAGAT; In fact, 
it was a communal harmony discus- 
sion 

SHRI PARVATHANENJ UPENDRA: 
New Delhi Station! 

SHRI SUKOMAL SEN (West Ben- 
gal) ..  This is Congress! 

SHRI KALPNATH RAI: This is 
Telugu Desam! 

SHRI H. K. L. BHAGAT; At least 
I have not participated in any function 
or programme organised by the Vishal 
Hindu Parishad or any organisation 
having anything to do with Ram 
Janambhoomi     and      Babri     Masjid... 

{interruptions)...     I.   was      there.............. 
(Interruptions) It is totally wrong. 

SHRI CHATURANAN MISHRA: I 
never said that he attended Ram 
Janambhoomi       Sammelan..   -. . .{Interrup- 

PROF. C. LAKSHMANNA (Andhra 
Pradesh);- It is a." discussion on the 
communal  situation _____ . 

THE DEPUTY CHAIRMAN: A1 
least let him speak if it is a discussion. 
One man is on his legs. ... .(Interrup- 
tions)....... ; 

SHRIH. K. L. BHAGAT. Both the 
meetings were for communal harmony 
and against this mentality, you can- 
not challenge my secularism. J know 
more than you do. 

SHRI CHATURANAN MISHRA: All 
right> you may be knowing more than 
me. I do not challenge you. That la 
why you are a Minister and i am still 
here. 

DR. YELAMANCHILI SIVAJI (An- 
dhra Pradesh); It is there with Mr. 
Bhagat's photo. Mr. Bhagat attended 
the function. 

SHRI CHATURANAN MISHRA: Let 
me speak. In your time you can. say. 

THE MINISTER OF HOME AF- 
FAIRS (SHRI BUTA SINGH); Chatu- 
rananji, let me tell you one thing. 
You may try to score a point but Mr. 
Bhagat, right from his childhood, has 
been in the national movement, and 
you are trying to pick up certain pos- 
ters from here and there. You cannot 
imagine that a man who has com- 
mitted his whole life In the nation's 
service and^who Is a committed Con- 
gressman, would go to such functions 
where naked fanaticism and communal 
fundamentalism is preached ' ... (/n- 
terruptions).... 'Yes, there were_ some 
signboards, in the Boat Club rally, and 
When it came to my notice we got them 
removed. Therefore, don't try to pick 
Up the posters. Delhi walls are full of 
posters and you can pick up two, 
three posters together and malign any- 
body. I think this is not the Commu- 
nist Party's line. 

SHRI B. SATYANARAYAN REDDY 
(Andhra Pradesh):   What  about     the 

SHRI    CHATURANAN     MISHRA:' 
Then can you say:    
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SHRI JAGESH DESAI: I expect 
rom you to expose such persons. Who 
ire the persons behind it? 

SHRI RAOOF VALIULLAH; Mr. 
Vlishra, will you please yield for a 
noment? Recently there is a spate of 
rommunal violence in Gujarat. Would 
VIr, Mishra be able to tell us who are 
;he people behind it? 

SHRI CHATURANAN MISHRA:I am telling  

It. 
SHRI RAOOF VALKULLAH. The 

Bharatiya Janata Party is very much 
aehind this. 

SHRI SHANKER SINK VAGHELA 
(Gujarat): It is the congress (I). I have 

t th f
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SHRI CHATURANAN MISHRA: 
Here is an editorial of THE BUSINESS 
STANDARD. It is not from res. It is 
not a party organ either of the Con- 
gress Party or of the CPI. 1 am tell- 
ing what they have done. I have 
already said it. 

"The Janam .. Bhoomi issue has 
made Hindu communal activtists 
most aggressive. In Kota, Rajasthan, 
the riot was triggered off by a BJP- 
RSS mob shouting provocative slo- 
gans in a Muslim locality: 'If you 
have to live in- India, you have to 
live like a Hindu'. In Badaun, UP, 
BJP-led students took out a proces- 
sion -with a slogan 'if Urdu is forced 
upon us, rivers of blood will flew 
in streets'. In Madhya Pradesh town 
of Khargon, the riot was provoked 
by provocative slogans during Ram 
Sbila Poojan. 
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I am- telling you in a different con- 

text. You are talking. 

SHRI RAOOF VALITILLAH: You 
are talking about Linguistic Corwmis- 
sion. 

SHRI CHATURANAN MISHRA: 
You don't,try to hear me. I first told 
you about the Minorities Commission. 
Secondly,...  (Interruption).. 

SHRI RAOOF VALIULLAH: Justice 
Beg was the Chairman for five years.   . 
What $re you talking?       Jm^fVe^f 
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Madam; I want to clarify. Chatura- 
nanji peems to be highly confused. 
There are two Commissions in each 
field. {Interruptions). Let me state the 
facts. There is a Commission lor lin- 
guistic minorities.   There    si a Sche- 

. duled Castes Commission. There is a 
Parliamentary Committee for Sche- 
duled Castes and Scheduled Tribes. ' 
Therefore, these two-bodies are func- 
tioning parallel. I do not know which 
body Chaturananji is mentioning. So 
far as the Minorities Commission is 
concerned, it has been there and it 
has been holding meetings. So far as 
the Parliamentary Committee for 
Scheduled Castes and Scheduled 
Tribes is concerned, it has submitted 
a number of reports. Chaturananji is 

' mixing up dal with chaval and chaval 
with dal. The Minorities Commission has 
been functioning regularly. 

SHRI CHATURANAN MISHRA: I 
know fully about the Minorities Com- 
mission and also the Minorities Lin- 
guistic Commission. I want to tell you 
last time the Parliament discussed the 
17th Report of the Minorities Linguis- 
tic Commission and in between it dis- 
cussed the latest report, the 27th. So 
ten of the reports were not discussed 
by Parliament. 

SHRI BUTA SINGH: That is a diffe- 
rent matter. 

- 
SHRI    CHATURANAN      MISHRA: 
You  don't   allow     the   Parliament  to 
function. That is what    I  am telling 

you. BUTA SINGH: Every day you 
take time on the wretched things 
which have nothing to do with the 
life of the people. You raise all non- 
issues and come to the well of the 
House. You waste the time of the 
House. 
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"Secular India alone is an India 
that can survive. Perhaps an India 
that is not secular does not deserve 
to survive. India and secularism must 
remain synonymous to assure the 
glory of our civilisation and future 
of our country." 

SHR1 PARVATHANENI UPENDRA: 
It is unfortunate that a very important 
discussion on a subject like this is 
being conducted in a near empty 
House because of the unreasonable 
attitude of the Government. Anyhow, 
it appears, the Government is only 
particular about putting the discus- 
sion on record rather than allowing 
the Members to participate in a mean- 
ingful debate. 

• Mr. Vice-Chaiman, the deteriorating 
communal situation in the country is 
causing grave concern to all of us. 
There have been clashes in a number 
of places in the recent past and many 
innocent lives have been lost. In Kota 
alone, 15 people were killed, and 
Badaun -which never witnessed a com- 
munal riot before, .had seen a very 
bad communal incident where 30 peo- 
ple were killed. There is a real, threat 
to secularism in this country today. 
We should not ignore it. Under the 
Representation of People's Act, we 
have made it mandatory for the poli- 
tical parties to include in their consti- 
tutions a clause that they believe in 
secularism, socialism and democracy, 
and what not: Mere inclusion in the 
party constitution is not enough. Secu- 
lafifro staouldr be an article of- faith 

for the people and for all the political 
parties. 

The recent portents are very dan- 
gerous. There is a difference between 
this spurt in communal activities now 
and before. The revival of cOmmtina- 
lism, both on the Muslim side as well 
as on the Hindu side, is obvious. Yoa 
call it Mulsim communalism or Hindu 
communalism; there is a revival. Not 
only revival, but postures are very 
aggressive. In the past, at least there 
was some facade in whatever com- 
munal thinking was there but that 
facade has now been discarded and the 
people talk about it openly today. 

Role of religion in politics has in-    ' 
creased in recent years, whether it' ia 
in Punjab or elsewhere, and above all, 
the communal    thinking,     communal 
actions and communalism  as a whole 
are given respectability.    That is the 
unfortunate    development    which we 
have to take note    of.   Respectability 
comes from various factors, apart from" 
the  tacit  or  overt  support  given,  by 
the political parties  for narrow poli- 
tical purposes, and also certain visible 
actions  of     people  at  the   ■ helm  of 
affairs.     I  had the   occasion     to  tell 
earlier also. The participation of high 
dignitaries,    whether here    or in the 
States, in religious functions and reli- 
gious  rituals,  and their  projecton on 
the television   and the  official media, 
I don't think, is conducive    to secu- 
larism.    Religion   must   be a private 
affair, a personal affair.    That is my     < 
view. There is no need to    display tt 
s'o   blatantly,   so. aggressively  and  so 
collectively outside. And it is not for 
criticism. Recently, the Prime Minister- 
went     to  Gujarat.  He  went     to  the 
Ambaji    Temple. I do not    question 
anybody's       faith     in     religion     or 
his       freedom        to      worship      in 
any temple. But the report says, the 
Prime Minister went there and wor- 
shipped the Goddess and declared that 
at the    same temple, in    1980, Mrt. 
Indira Gandhi    worshipped    and be- 
cause  of that,  she won the' election, 
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.and; therefore; he has also come there 
to launch" his election campaign now. 
I do not know whether Ambaji will 
save him. I do not know because we 
have a tradition in Andhra Pradesh 
also/ Every candidate in every election 
promises that he will go and shave 
his head before Lord Venkateswara 
if he wins. 

SHiil V. NARAYANASAMY (Pondi- 
eherty): Including your NTR. 

SHRI PARVATHANENI UPENDRA: 
Air candidates, promise but only one 
wins and that candidate goes and 
shaves his head before the God. Others 
are shaved by the people. That is the 
only difference. Therefore to propo- 
gate such ideas, to promote such ideas 
is not conducive to secular thinking. 

Another thing is, we should have a 
policy  regarding processions,  the size 
of processions, the    nature of proces- 
sions and how they should be conduc- 
ted, how frequently  they     should be 
allowed. This has become   a competitive 
affair.   One religion takes out one pro- 
fession,  another  group  takes   out  an- 
other     competitive     procession     and 
most of the cteslt-23 take place during 
these   ' processions.      Therefore,      we 
should   have   some  kind   of  restraint, 
there   should  be  some  understanding. 
I do not say that    the State    should 
impose its will but there should be an 
agreement among the leaders of diffe- 
rent   groups     about  the     number  of 
processions to be allowed every year, 
about  the  routes  and     how they  are 
to be conducted. I also suggest, let us 
think of one occasion when people of 
all religions     will  join  at least  once, 
whether he is a Hindu or a Muslim or 
a Parsi or a Christian.    There should 
be one occasion when  all     people of 
different religions will join in a com- 
mon procession. We have to think of 
that. 

My charge against the ruling party 
is, despite its profession of secularism, 
it has all along been encouraging com- 
munalism.     Otherwise,  it would    not 
588 RS—8 

have grown to such an extent. There 
was a mention,about Congress Party's 
alliance with Muslim League. We have 
instances of other Muslim    organisa- 
tions  in Andhra Pradesh .with which 
Congress Party has aligned. We have 
seen how the ruling party has, succum- 
bed to Muslim fundamentalists in the 
case of the Muslim Women's Bill and 
particularly in the 1980 and 1984 elec- 
tions the    Congress    party    blatantly 
played    a Hindu card.    There is no 
doubt about it. Particularly^, in .19$!, 
after the assassination of Mrs, Indi,rg 
Gandhi and  after thousands of Sikhs 
were butchered in Delhi, the Congress 
party provoked the Hindu    sentiment 
and took advantage of that.   And what 
happened     in     Mizoram,     everybody 
knows.  The  Congress     party's mani- 
festo  mentioned  that  a vote to Con- 
gress(I) was a vote for Christian Gov- 
ernment. Not only in religious matters 
but in. regional matters  also there is. 
a tendency on the part of the Prime 
Minister and the Congress    Party to 
exploit  the  sentiments.   There  is  the 
classic example of P.M.'s election cam- 
paign  in Tamil Nadu  where he con- 
tinuously spoke In terms of Dravidians 
and Aryans.    He    spoke    about    the 
Dravidian     rule     repeatedly     in his 
election campaigns. 

One more thing. Urdu is an Indian 
language. It is a great Indian language 
, and we are proud of it. But, the Con- 
gress party, which has been in power 
for 42 years never thought of making 
it an official language in any State. 
I am not criticising the action. I am 
welcoming it, but when there is such 
I       a -fierce controversy... 

SHRI   GHULAM   RASOOL  MATTO 
      (Jammu  and Kashmir):  I may inter- 
rupt you.     In  Jammu ,and    Kashmir 
       Urdu is the official language.' 
SHRI PARVATHANENI UPENDRA: 
There it is the language of the majo- 
rity.  You  have     to  do  it,  but  I   am 
mentioning  about    the  other     States. 
     When  there is  a  fierce     controversy    
about Ram Janma Bhoomi and Babri 
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Masjid issue and just before elections, 
what prompted the Congress party to 
make this announcement? Is it the 
right opportunity? They could have 
done it earlier or later—if they con- 
tinue in power—but why suddenly this 
controversy has been raised I do not 
know. I do not know why other 
parties also reacted in that manner. 
I am also not happy with some of 
the Opposition parties who made it an 
issue. It could have been ignored. But 
they also made it an issue. It is an 
unfortunate thing. 

I would like to stress one more 
point. All these communal incidents— 
almost all of them—have been taking 
place in Congress-ruled States, accord- 
ing to Government's own official 
statistics... 

THE MINISTER OF STATE OF 
- THE MINISTRY OF . WATER RE- 
SOURCES AND THE MINISTER OF 
STATE IN THE MINISTRY OF PAR- 
LIAMENTARY AFFAIRS (SHRI -M. 
M. JACOB): That is why you know 
who creates violence. Only in Congress 
(I)   ruled  States,  you  find  violence. 

SHRI PARVATHANENI UPENDRA: 
in 1988-89, Maharashtra came first 
with 96 incidents, second was Uttar 
Pradesh with 85 incidents, third was 
Bihar with 84 incidents, like that. 
And if you take the overall picture, 
in 1977 there were only 188 incidents, 
whereas in the last three years the 
number has increased to 764, 711 and 
611. This shows that the incidents of 
communal violence are increasing day 
by day and they are mostly in Con- 
gress-ruled States—almost all of them. 
We had seen what happened in Merrut. 
We had seen the role of PAC. I also 
went there and saw the devastation 
caused by the PAC. We know what 
they had done in Hashimpura. But 
till today, how many have been puni- 
shed? What action was taken against 
them? And what is happening in 
Jammu  and     Kashmir today?    It  is 

• 

a very unfortunate iHmg. And the 
Congress Party is a coalition partner 
there, along with our friend, Mr. 
Matto's party. As a contrast, the 
record of the non-Congress (I) Gov- 
ernments, the Home Minister should 
admit, is excellent. You take Andhra 
Pradesh,  or  Kerala   or  West  Bengal.' 

SHRI GHULAM RASOOL MATTO: 
Mr. Upendra, in regard to Jammu and 
Kashmir, I tell you, there is no com- 
munal tension there. It is anti-national 
activities today, I agree, but there 
is absolutely no communal tension. 
Still in my mohalla where I live, there 
are five Hindu houses in a cluster of 
about two thousand houses and they 
are living there very wonderfully. In 
Kashmir, there is a mosque which 
is 600 years old and in the basement 
is a niandir to which Hindus go daily. 
It is still continuing and will continue.. 
,    That is  what binds- us together. 

SHRI ANENI UPENDRA welcome your 
assertion. What I am, 
saying is that the record of the non- 
Congress Governments i's_ praisewor- 
thy. That also indicates that if there 
is a political will, these things can be 
controlled. What you need is political 
will, what you need is conviction of 
the party in power that it will not 
use the situation to its political ad- 
vantage or that the Opposiion parties 
will not also do so. I will just take 
twc or three minutes more. 

Then I will come to this current 
controversy about Ram Janambhoomi 
issue. When I participated in the last 
debate on behalf of my party, I clearTjr 
said that we do not welcome this 
move of the Vishwa Hindu Parishad, 
at this time particularly, and go to 
that extent. Anybody can build a 
temple, we have no objection. In fact, 
on behalf of the National Front, we- 
have clearly said that we are not- 
for demolition of the mosque. But 
at the same time, the desire of the 
Hindus to construct a temple must 
be recognised. This problem is amen- 
able  to  solution  through negotiations 
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It can be resolved. After all it started 
in 1949 when suddenly .Rama's idol 
appeared in the mosque. Forty years 
ha >e since passed and I cannot under- 
stand why suddenly, just- before the 
elections, this problem has been "so 
accentuated. Therefore, thg tendency- 
of the Vishwa Hindu Parishad, or its 
desire to demolish the mosque—<we 
are not in favour of it, we strongly 
oppose it. They can build a • temple, 
. they can go ahead with that. In fact, 
I was relieved when I was told that 
the shilanyas will take place some 250 
feet away from the mosque. But now 
they say that the place where they 
will put the. shilanyas will be the 
Mahadwar while the sanctum sanc- 
torum will be inside.the mosque. That 
cannot be accepted and no sane person 
will advocate'demolition of the mosque 
eyen if some Muslim organisation is 
prepared for that. That is not good. 
That is not good. Also, I do not think 
it is practicable to shift the whole 
mosque somewhere and all that. 

ISIow the problem is this. Ayodhya 
is considered the birthplace of Rama 
and a temple is required. Now it seems 
the place has no relevance. The site 
has become more important now. That 
aspect cannot be ignored. We must 
and a solution to this. After all, 
Ayodhya is the birthplace of Rama: 
everybody recognizes it. You can have 
a temple 250 yards away or 500 yards 
away from the mosque. What harm is . 
there? Therefore, I feel that there 
should not be any obstinacy in this 
matter. 

Also, the Congress Party's role in 
this is questionable. They are playing 
both the cards. They are playing the 
Hindu card and they are playing the 
Muslim card also. You are giving all 
facilities to the Vishwa Hindu Pari- 
shad to carry their bricks and all 
that. At the same time, you are trying 
to curry favour with the Muslims, to 
get Muslim votes, by sympathizing 
with them. That is a dangerous policy. 
You have-not done .anything to solve 
this  problem     through     negotiations. 

• Now you     are  trying to  exploit the ' 
sentiments of both but, in fact,  both 
will desert you and you will lose both 
of them. 

    I do  not  want to name them—you
 
* 
I know them—and I am not happy that 
i some of our political friends have 
come out openly in support of certain 
demands, and the profession of secu- 
larism which they have been doing 
all along has now come under suspicion 
—it is suspect—and I-hope they will 
retrace their steps and become a little 
more moderate. 

Before  I  conclude,  I would like to 
say that in this  country . the ..Indian 
people  are     secular,  are     pragmatic. 
Hindu  communalism  or Muslim com- 
munalismi never cuts ice in this coun- 
try. Otherwise, Rama Rajya Parishad 
. and  Hindu  Maha   Sabha  would have 
'been     ruling    this  country,    or, the 
' Muslim  League   would  have been win- 
i    ning all the Muslim votes in this coun- 
try. Indian people    will never accept 
this kind of a communal    sentiment. 
If  any    political     party  or  elements 
think that  by playing this card  they 
can   get   anbody   on   their   side,   they 
will be sadly mistaken. 

Now, the National Integration 
Council has been mentioned. It is high 
time it met frequently. . There is a 
sub-group and they gave a number 
of recommendations, but I do not 
know what happened to all those re- 
commendations. Nothing, is happening. 
We must activate that body and make 
it meet more frequently. There are 
other suggestion also. They have 
given a number of suggestion on how 
to post officers there, a mixed police 
force there, how to make officers ac- 
countable for actions there, happen- 
ings there and have a periodical 
review of the situation in very sensi- 
tive areas. That should be done. It is 
a continuous problem and it should be 
treated like that. 

        Lastly,  on   behalf     of my party.  I    
fervently appeal to all sections of the 
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[Shri Parvathaneni  Upendra] 
people to maintain comnwanal harmony 
hapmony and peace, and that is the 
only bulwark for the unity and inte- 
grity of this country. Thank you. 

THE VJCErCHAIRMAN (SHRI 
JAGESH DfESAI): Shri Pachouri. Not 
more than ten minutes, please. 
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THE VICE-CHAIRMAN (SHRI JA- 
GESH DESAI); Mr. Arangil Sreedha- 
ran. Please make your speech as short 
as possible. 

SHRI ARANGIL SREEDHARAN 
(Kerala): Mr. Vice-Chairman, Sir, 
firstly, I am not Ratnakar Pandey. 
Secondly, I cannot make a long speech. 
I do not follow his example. 

Sir, this is a very important discus- 
sion. But I am afraid the Government 
has not attached that type of import- 
ance to this question as is obvious 
from the manner in which they have 
pushed this question to the fag end 
of the day. This is something which 
vitally concerns the future of the coun>- 
try. This question concerns the very 
existence of our country as a secular, 
socialist democracy. What we saw in 
Mtirshidabad,  Moradabad,     Bhiwandi, 

Meerut and Hospet are symbols of a 
disease, i do not think they are a dis- 
ese by themselves.    Where   does this 
virus begin? Let us turn back to the 
history of our country during the free- 
dom struggle  and immediately    after 
the freedom struggle. Communalism in 
India got an impetus after the vivisec- 
tion, and division of India. Who were 
responsible for that? That took place 
when I was a Congressman.    With a 
very heavy heart, we found this coun- 
try getting divided. So many Members 
of the Congress were talking eloquent- 
ly about Mahatma Gandhi. But Maha- 
tma Gandhi was against division of the 
country. He walked out of the Congress 
Committee as a very sad man. His own 
important lieutenant betrayed him and 
the guilty Congress leadership created 
division of this  country.     After that 
division what happened? We were told 
by Jawaharlal Nehru that once  divi- 
sion took place, there would be com- 
munal amity and communal harmony. 
That was the argument put forward by 
the Congress  party to  get the policy 
of division approved by the All India 
Congress    Committee.    After division, 
we  found   ourselves   getting     divided 
and divided and further    divided be- 
cause this    Government    adopted    a 
secular   policy.   (Interruption)... 

SHRI SUKOMAL SEN:  There is no 
Press Reporter. 

SHRI ARANGIL SREEDHARAN:   IS 
it a fact that the Indian State is get- 
ting communalised increasing?       The 
Indian  state  is    acquiring  a     Hindu 
character   and   Hindu   functions     and 
-   Hindu rituals  are beins     adopted by 
the  Government.  Till recently, in my 
State, Ayudha puja was celebrated in 
police stations. For every inauguration, 
whether  it  is  the Prime  Minister  or 
the Home Minister, anybody who goes 
there,  lits   a  Hindu  lamp  a    custom 
which is essentially Hindu. Secularism 
means   separation  of    religion     from 
State.   Instead  of  separating    it  and 
building up a secular State, what you 
are  doing  is  you  are  giving impetus 
to communal habits and communal tra- 

- 
* 
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ditions.   In   a  country   where     politi-      i 
clans go to astrologers)  in a country 
where State machinery is misused by 
Ministers to So to temples   communal- 
ism  is  bound  to  grow.    Our     Prime 
Minister went to Guruvayur.   'temple. 
It is a very good thing that he went 
there. At least he could remove    his 
bullet-proof jacket inside the    temple 
(      and get some free breeze on his back. 
So,   this  c'ommunalisation   of  State  is 
there. Everywhere, there is a political 
bargaining.  I  am not looking  at  the 
problem from a partisan point of view 
at all. When you decide about a candi- 
date in the election,  you  try  to find 
out to what  caste  he belongs,  which      j 
community has the largest number of 
votes? Uf election is the basis cf demo- 
cracy   the prop of democracy, in that 
experiment, we hae imported commu-      \ 
nalism. An hon. Member from the Con- 
gress bench said, the Muslim League 
in  Kerala  is  not   a  communal  orga- 
nisation.  Who  told  him  this?  I  have 
known the Muslim League for the last 
25  years.   The  Muslim  League     that 
exists in Kerala is the remnant of the 
old Muslim League which fought    for 
the partition of this country. Mr. Jacob 
is there. Let him deny. Till recently, 
in the    constitution    of   the    MuSlim 
League, there was a provision that if 
you want to become a member of the 
Muslim League, if you want to join the 
Muslim    League,    you    should    be a 
Muslim.   All "the Muslim League MLAs 
in Kerala are from   one community, the 
Muslim  community.  Let  all theM.ps 
be from the Muslim community, i have 
no objection. But don't come and tell 
us  that the  Muslim  League  is not a 
communal party. You accuse other par- 
ties where' others can join persons of 
any community can join as communal 
parties.  At the same  time,     when it 
comes to the Muslim League, there is 
no  such  accusation  because  the  Con- 
gress, wants the advantage and support 
of the Muslim League.  That type    of 
politics has  led  this country to ruin. 
What is my identification? Is it a secu- 
lar   identification?   There   are      many 
people in this country who use their 
caste  name   after their   name-     Why 

don't    you    bring    a     Constitutional 
amendment and say that the name of 
the  caste should not be affixed  after 
the name? Are you ready to bring such 
an amendment; You take even a school 
certificate. In the certificate, your name 
is entered; your father's name is enter- 
ed; then your caste is entered and your 
religion is entered and your surname 
is entered. Why? Can't- there be a secu- 
lar identity?  Just because I am born 
to Hindu parents, why should I conti- 
nue  that identity through my certifi- 
cate book;    through   my    text    book, 
through everything? Read some of our 
books from history. It is high time we 
i    revised  them.   The  Britishers   created 
a type of Muslim-Hindu communalism 
in this country. But you are continuing 
it. We speak of Tippu sultan. What is 
the  story going  on  now?   He   was  a 
great   General.   He  was   one     Indian 
General who said, "I will not fight an 
Jfrdian General." Cock and bull stories 
have   been   said  about   Tippu   Sultan. 
What have you done in the'history book 
I    to correct it. This very narrow outlook 
has brought this country to this state of 
affairs. Who is responsible for that; I 
would  state  unhasitatingly  that  to  a 
large extent,  the  Congress     party is 
responsible for that. When Opposition 
|    parties are in power, in such States, 
they connive with communal forces to 
topple the Government.  That is what 
has happened in Kerala and still they 
have the Muslim. League in their coali- 
tion. They come and say that the Op- 
position is not secular and that there 
are  forces  in  the  Opposition     which 
want to destroy communal amity    In 
this  country.  My party was the  first 
in this country to appoint a minorities 
commission.    The    Janata    party  ap- 
pointed    a    minorities       commission. 
I    am   pround   of   it.   It   was when 
my    party    was in    power    that    a 
Muslim   was   appointed   as   the   Chief 
of the Air  Staff a Christian  was  ap- 
pointed  as  the   Chief  of  the     Naval 
Staff.  You were in power for a long 
time.  Did  you  ever  think  of  such   a 
thing? Did not the Congress party raise 
the  seniority question     in  appointing 
the Air Chief, Naval Chief and Army 
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Chief? There is buTft-In communalism 
in this country and if that communal- 
ism is to be destroyed, all the parties 
should have a common understanding. 
On these issues there can be consensus. 
. Not only committees and meetings. A.U • 
the political parties should take an 
oath that they will fight communalism 
wherever it is. I know it is not easy . 
to fight communalism because it is 
engrained & us. But without separat- 
ing religion from politics without giv- 
ing a secular image of a Government, 
without telling the communal forces 
that we will not liaise with them, you 
will not be able to defeat this danger 
of communalism. For that what we 
need is a qualitative change. Politics 
needs a qualitative change. A party 
has run thi'3 country for 37 years and 
after every year what you find is that 
communal riots and communalism are 
on the ascent. For that qualitative 
change what India needs today is a 
change of national leadership, a change 
of the national Government, 
1C. P.M. a change that will create a 
break-through in this coun- 
try. For that the Opposition 
parties are getting together. We have 
Only one slogan.; if We are one, India 
is one and we shall ever be one. 

Thank You, Sir. 
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SHBI CHATURANAN MlSHRA: 
Nobody should be provoked to commit 
sati. The hon. Member is provoking 
somebody I dislike it. 

SHRI V. NARAYANASAMY. He 
was not provoking. He was telling 
about the preachings of that lady 
about K«ti. 

PROF. C. LAKSHMANNA  Mr. 
Vice-Chairman, Sir, I think the de- 
bate is going to a very, very low level. 
(Interruption*)* 

THE VICE-CHAIRMAN (SHRI 
MIRZA IRSHADBAIG); Restrict your- 
selves. 

PROF. C, LAKSHMANNA; I never 
say that tyr. Buta Singh is having a 
bear^ and wearing a turban because 
We have got respect for the turban and 
the beard. They are saying rotten 
things. 

(Interruptions) 

THE      ■VICE-CHAIRMAN (SHBI 
MIRZA IRSHADBAIG):   This will not 
pn  on   t^arrt. 
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SHRI E. BALANANDAN (Kerala): 
Mr. Vice-Chairman, Sir, the discussion 
at this odd hour on this subject has 
been deci ded by the ruling party itself. 
But now they are not very much seri- 
ous about the discussion taking place. 

Coming to the subject, let me say 
that my colleagues have covered the 
matter from different angles. I want 
to drow the attention of this House to 
the fact that the communal situation 
in the country has developed into a 
different form. We have seen that Jn 
four States within the last two months 
60 or 65 communal riots have taken 
place. It is the intensification of com- 
munal siuation in the country. It can- 
not be taken as a law and order pro- 
blem, it has gone- to some other Yee- 
tion with different dimensions 
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We talk of secularism and socialism 

and also the People's Representation 
Act has been amended so that all the 
parties contesting election should in- , 
elude in, their constitution that they 
"believe in secularism in the country. 
This way, all the parties become so- 
cialist and secular. At the same time, 
secularism is given a go-by mainly by 
the ruling party itself and some other 
opposition parties. Here 1 must say. 
mingling religion with politics is a 
dangerous trend. In the name of secu- 
larism, they are practising and politi- 
cising every religious act by which 
secularism is being killed. Today, the 
position is that certain political parties 
in the country are making certain de- 
mands. There is a long-pending issue 
of Ram Janambhomi-Babri Masjid. . 
Now the Vishwa Hindu Parishad peo- 
ple want to erect a temple there for 
which they have started big prepara- 
tions where 3,50,000 pujas are being 
performed to take bricks to Ayodhya. 
A big propaganda is going on to pro- 
tect Rama for which every Hindu 
must rise up. This way the. propaganda 
is going on. What is the ruling party 
doing? Mfy friends on the other side 
were saying that so many communal 
riots have taken place, and explana- 
tions were given. But the Government 
is itself giving protection to VHP for 
all these activities. For that, it seems 
the Home Minister and he VHP have 
some Understanding under .\hich pro- 
tection is being given for these pro- 
cessions and pujas. In every village in 
the country, communal feeling is on 
the rise and they are raising slogans 
at times very dangerous slogans--I 
cannot properly pronounce it in Hindi— 
meaning, we will suck the blood of 
the descendents of Babar. These kinds 
of slogans are being raised. They are 
pasted on the walls. What is the Gov- 
ernment doing? It is giving protection 
to these kfnd of slogans being raised 
throughortt  the  country.  Whose     res- 

ponsibility is it to check these things? 
Is it my responsibility; It is the res- 
ponsibility of the ruling party. 

■ 

Recently certain, slogans are being 
raised that Minority Commission 
should be disbanded; article 370 should 
be abolished, and Urdu should not be 
given the status of second language. 
These are the slogans. What is your 
line of thinking? I do not know any- 
thing. I do not know what is the Gov- 
ernment doing on its part. Government 
also says this is bad. But who is pro- 
tecting it? The point is that the Gov- 
ernment themselves are doing this 
very same thing for their own politi- 
cal purposes. 

We were, discussing the Punjab 
question, i do not want to go into that 
but the Punjab situation has been 
created because of the political exi- 
gency of the Congress(l) party- That 
is the origin of the problem. Then 
somebody referred to mixing of reli- 
gion with politics in Punjab. It is pre- 
cisely so because religion and politics, 
mixed together has resulted in a situ- 
ation which is threatening the unity 
. of the country. The very same thing is. 
being practised by Congress(I) in 
Kerala State. They talk of secularism 
and they have an understanding with 
the Muslim League. What kind of secu- 
larism is it? My frien who spoke 
earlier referred to the latest election 
in North-East where Christian religion 
is placated to vote for Congress party. 
This is one thing, which affects the 
people. The Congress (I) party does it 
for getting votes. This way secularism 
is given a go by. 

My friend TjpsndVa pointed out that 
we are Hindus. I am a pucca Hindu. 
But if I go to a temple or my children 
go to a temple, nobody notices us, , : 
there is no television broadcast for us, 
and when the ruling party leaders go 
to a temple that will come on T-V. 
Mrs. Sonia Gandhi, a convert Hindu, 
doing pooja, I have no objection about 
it, is projected in the TV. Today, it is 
owned by the Government of India. A 
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secular Government is in power in 
India and if TV and other media are 
utilisedreligious propaganda, i do 
not know where we are going. 1 am 
not against religion. Freedom of reli- 
gion ought to be given to every indi- 
vidual. In a vast country like India 
there are several religions.. If secular 
stand is taken by the state, then only 
all the religions will get quality in 
' the country. (Time Bell}. The point is, 
the ruling party today is mingling reli- 
gion . with politics. The same thing is 
being done by so many other parties. 
That is. creating a dangerous situation. 
Therefore, this propaganda has to 
be bought against. Secularism has to 
be restored. Then only the communal 
situation can be brought under con- 
trol. 

With administrative methods our 
Home Minister is trying to solve Pun- 
jab problem. We find today 20 people 
are killed and tomorrow 40 people 
are killed just like birds. If you think 
that this question can be solved by ad- 
ministrative methods then where is 
your administration-) When communal 
riots took place in Gujarat a DIG went 
to the other side. When it came to 
other, Staes, PAC has gone amuck. 
After this big communal propaganda, 
in every State, district collectors are 
given responsibility to give protection, 
to all- But these district collectors, 
district police officers, administrators— 
many of them are prone to communal 
parties. Therefore, the administration 
cannot do anything. If you want to 
protect secularism, you have t0 adopt 
* a correct political attitude which is 
lacking in the ruling party as well 
as in many opposition parties too. 

SHRI V. NARAYANASAMV.  Which 
are the other opposition parties? 

SHRI E. BALANANDAN; Our peo- 
ple are not drawn to such provoca- 
tions. India is a big country with 75 
crores of people. These people want to , 
divide the Hindus, the Muslims etc., 
but in spite of all the provocations our 

people have stood on their own legs. 
They will not allow the communal 
feelings to spread like fire. 

That kind of element is there, i can 
tell you examples of how Government 
is functioning in two ways, i do not 
want to criticise the Congress(I) Gov- 
ernments as such, but I must draw, 
your attention to the attitude taken 
by the West Bengal Government on 
this question of shila poojan this time. 
The Government publicly declared that 
there should not be any pooja in pub- 
lic places. In al temple or a private 
place, you can do pooja. And also 
during the Durga Pooja festival, no 
shila poojan will be allowed in- the 
Pooja Pandals. And the administra- 
tion- and above all the people of West 
Bengal, were alerted: if you .want the 
country's unity, then Hindu-Muslim' 
riots should not be allowed to take 
place. Everybody should be on guard. 
And what happened; no clash took 
place. Therefore, what is our' com- 
plaint? Our complaint is that the 
Governments run by the Congress(l) 
Party are not secular. They are not 
able to take any steps to arrest the 
development of communalism which 
has been experienced In the last so 
many months. Therefore, my sugges- 
tion would be, if at all we want to 
protect India, Government of India 
should change its policy. Our experi- 
ence is, I must tell you, that Govern- 
ment of India is not serious. What is 
more serious in the country today then 
the Punjab question. You know, the 
country's unity and integrity is in 
danger there. Every day this commu- 
nal virus is spreading an,} clashes are 
taking place. This is the most serious 
problem confronting the country. Any- 
body who loves this country should1 

give first Priority to what? For keep-, 
ing the unity and integrity of the coun- 
try, you should take steps to see that 
this communal conflagration is avoided. 
Why is this step not taken by the Gov- 
ernment? We have been requesting the 
Government to call the National Integ- 
ration Council meeting. But the Gov- 
ernment did not do anything. There- 
fore  today  what  T can  say  is     this. 
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IShri E. Balanandan], 
Uodflf your leadership- and guidance, 
Inda's unity is in danker. Apart from 
other things, you should do one thing.: 
India's, unity should be given priority, 
natjonal integrity must be given pri- 
ority . secularism should be given pri- 
ority and politics and religion should 
not be allowed to mix with each other. 
Religious practices should De a private 
affaide of every individual. Therefore, 
- our party demands that the National 
Integration Council should be imme- 
diately convened, as well as secular 
practices should be encouraged by the 
Government. The Government should 
declare that it will not allow religious 
practices to mingle with politics and 
the Government's policy should always 
be of a secular nature, as defined in 
the Constitution. 

One point more and I have to say. 
Our experience till now is, that the 
Government failed to protect the in- 
tegrity and unity of the. country I 
must submit with humility that this 
Government cannot protect India and 
therefore the first thing we want for 
Indai's protection is that this Govern- 
ment should resign. 

SHRI RAOOF VAUULI.AH; Mr. 
Vice^-Chairman, Sir, when the late 
Prime Minister Shrimati Indira 
Gandhi, declared the 15-point pro- 
gramme for the welfare of minorities 
in 1984 there was great enthusiasm 
amongst the minorities of the- counti-y 
because it specifically deal- with the 
communal situation. The first seven 
points of the 15-point programme were 
directives to the Stat© Governments in 
the event of a communal flare-up. 
After her death, our beloved leader 
and Prime Minister, Shri Rajiv Gandhi, 
stated that the 15-point programme 
for the welfare of minorities will be 
vigourously implemented. In some 
States the 15-point programme has 
not been implemented. My first basic 
question is about tackling the com- 
munal situation and I would, there- 
fore like the honourable Home Minis- 
ter to tell me whether the 15-point 
programme,   which   is   the  essence   of 

tackling :the communal situation,in the 
country, is being implemented or notr. 

Unfortunately, this programme is no 
more with the Home Ministry, arid »' 
is transferred to the Ministry of Wei- 
fare. I do not even   know    whether 
there have been committees to imple- 
ment arid monitor the" 15-point    pro-      . 
gramme in all the States; Therefore, 
the communal situation, which is last 
aggravating, is causing corttfern to all 
of us  and, as the elections draw closer, 
certain     fundamentalist     and     anti- 
national  elements  are bound  to    fan 
communal passions all over the coun- 
try. For example, the Ram Shila pro- 
cessions all over the country have re- 
sulted  in communal  violence  and    I, 
therefore,   plead  that    nobody     from 
either side should patronize these ele- 
ments, j am saying so because, unfor- 
tunately)   the   Bhartiya   Janata   Party 
is supporting this movement.    It has 
nothing to do with religion, but    the 
sole aim is to secure the Hindu votes 
for the BJP during the next elections. 
The BJP design amounts to a political 
gain but they do not know, perhaps, 
that they are playing with fire. 
• 

Sir. what Mr. Balanandan has just 
now said I would repeat the same 
thing, but more explicitly. Does not 
1his violate the statutory provision that 
no poliical party propagating commu- 
nalism, as the BJP is doiBg now, could 
contest the elections? Would the Gov- 
ernment, therefore, refer the matter to 
the Election Commission in the context 
of the BJP's new role in this move- 
ment? Will the Government consider 
that BJP, which is playing the com- 
munal card, cannot be called a polili-  
cal party under the new dispensation; 

SHRI GURUDAS DAS GUPTA: Mr. 
Chairperson, Sir there is nobody from 
the PTI. 

SHRi RAOOFVALIULLAH . That 
has been said one hour earlier. But 
this is not for the ppess. 
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THE VICE-CHAIRMAN (SHRI 
MIRZA IRSHAD BAIG): it. does not 
come under my. purview. The Home 
Minister is there and he is listening. 

SHRi RAOOF VALIULLAH; The 
Government, I feel, should not foe a 
silent spectator to the Bhartiya Janata 
Party's new stance. These people have 
created a volatile situation in the 
country, particularly, communal orga- 
nizations in the country with the BJP 
alliance, like the Vishwa Hindu Pari- 
shad and the SSS ana all its outfits, 
are now bent upon creating communal 
violence in the country. Sir, these or- 
ganisations and particularly the politi- 
cal outfits, of these organisations 
should be derecognised by the Election 
Commission. 

Sir, many things have been said by 
the hon. speakers. I would like to 
make one thing very clear that the 
minority community in this country is 
as patriotic as anybody else, and the 
very fact that these people have lived 
here for ages contributes to the fact 
that they are equal partners in the 
development of this country. Sir, what 
is happening today is that so:me ele- 
ments, some anti-national elements, 
some communal elements are creating 
conditions for a civil war by spread- 
ing anarchy and hatred in this coun- 
try. 

Sir, three months ago I had written 
to the,hon. Prime Minister and also to 
the. .hon. Home Minister > about the 
communal situation in Gujarat, -Des- 
pite the Gujarat Government asserting 
that communal violence and commu- 
nalism is a thing of the past, 1 very 
categorically stated that the' things 
were not so. I would; therefore, re- 
quest the hon. Home Minister to see 
that the communal violence which is 
now spreading to all parts of the Guja- 
rat State is checked. 

 Sir, according to my information, 
during the last two months, particular- 
ly during the last 30 days, 60 incidents 
of communal violence have taken place 
in Gujarat. Mehsana, Kaira, Banaskan- 
tha and Bulsar districts are the most 
affected. Sir, in Mehsana District Vija- 
pur, Visnagar and Kheralu have wit- 
nessed several cases, hundreds of cases 
of communal incidents of arson, of 
looting; and many people have been 
injured. Sir, Banaskantha, in Kaira 
district, ten important towns like Cam- 
bay, Tarapur Bhalej, Karamsad, the 
birth place of Sardar Patel, Kan'ajari 
'and'Mahudha, all these places, there 
has been communal violence and many 
people have been injured. There has 
been extensive loss of property. 

■ _ 

Sir, the headquarters of the Banas- 
kantha district, Pclanpur, which is the 
constituency of our Union Minister of 
Finance, Shri B. K. GADHVI, recently 
witnessed orgy of violence. Ninety 
houses   in   Pal-anpur  town  have  been 
■burnt down, and the l°ss is estimated 
to be about Rs. 1 crore. This has hap- 
pened   only   ten  or  fifteen  days   ago. ''Sir, 
another" example is Vansar.    This Vansar 
town has so witnessed a simi- 
lar incident where many people have 
been  injured. 

I would like to know from the hon.  Minister 
whether the Central Govern?.ment is 
monitoring the situation. I also want to know 
whether it is a question of the survival of a 
particular man or a particular  Minister,  Sir, 
it r is  a  question  of faith  and confidence .of 
the minorities in the secular charac- ter of the 
Indian nation. It is a ques- tion of confidence  
and unstinted sup-port 'of the minorities  to  a 
secular 
. party like the Congress and its leader,I    
Shri Rajiv Gandhi. That is the main 
i    issue. That is the main question. 
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I would like the hon. Home Minister 
to give us the details ol what is hap- 
pening in Gujarat. There have been 
several meeting of the minority lead- 
ers in Gujarat. There have been seve- 
ral representations to the state Chief 
Minister about what is happening in 
Gujarat I would, therefore, like to 
know what steps the hon. Home Minis- 
ter and the Union Home Ministry is 
taking in this State. 

Only yesterday I received frantic 
calls from Ikbalgarh, a nearby town 
- of palanpur, and also from the people 
of Palanpur saying no compensation 
has been given to them so far. It is 
a stipulation under the 15-point pro- 
gramme that adequate compensation 
will be given immediately to the riot- 
affected people. I would like the hon. 
Home Minister to ascertain from the 
State Government whether due com- 
pensation has been given to the riot- 
affected victims, I also demand that a 
high official of the Home Ministry be 
sent to Gujarat to make an on-the-spot 
study of the communal situation . irt  
the State. I also demand that the 15- 
point programme of the prime Minis- 
ter should be implemented in toto. 
There is a point in the 15-point pro- 
gramme which says that the district 
administration will be held responsi- 
ble, i' would TIke to know what action 
has been taken against the erring offi- 
cials of the district administration. Is 
there any example of a case where 
the Government has taken action 
against the erring officials? i would 
also like to know whether the Gov- 
ernment is in possession of details of 
these incidents that took place all over 
the country in general and in til? 
State in particular. Does it have In its 
possession- details of the figures about 
how many people have been injured 
and how many killed and what Is the 
loss of property particularly of the 
minorities. 

Lastly I want to make only one point 
abput me rresfe. The   hon.    Home 

Minister will be pleased to know that 
I am Chairman of the Minorities Com- 
mission of the State Government. I 
have be!n Informed by my commission 
that several arrests have been made 
under the Terrorist and Disruptive 
Activities Act, 

SHRI SHANKER SINGH 
VAGHELA: 
Not severe^  but all arrests. 

SHRI RAOOF VALIULLAH; The 
arrests have been made mainly of 
those belonging to the minority com- 
munities. I would like the hon. Minis- 
ter to correct me if j am wrong. I 
would also like him to give us details 
of the case. 

SHRI SHANKER SINGH 
VAGHELA: 
Do you mean to say that you don't get 
communication from the Home Minis- 
try? 

SHRI RAOOF VALKULLAH; Ne. 
That is why I would like to know 
whether the Home Ministry has called 
for a full report from the administra- 
tion of the State "Government. 

With these words I thank you lot 

giving me time to speak. 
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. Justice VythayatMl said "I nave 
no doubt that Jana Sangh has con- 
tributed in a large measure to the 
creation of communal tension in. 
Tellicherry which led to the dis- 
turbances. There can be no doubt 
that RSS is a blatant communal 
organisation." 
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"This evidence as a whole indi-
castes that the police had reason to 
believe that some local Jana Sangh 
leaders and wooers were actively 
participating in the riots though 
these officers in their affidavits had ' 
not given any such indication ............. " 
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Before  answering  these   questions   he 
poses one himself;   What is the atti- 
tude  of those people   who have been 
converter  to  Islam  or     Christianity? 
His answer is:  "They are born in this 
land, no doubt. But are they true to 
its  salt?   Are they grateful towards this 
land, which has brought them up?   Do 
they feel that they are the children of 
this land, its traditions  and that    to 
serve it is their great good fortune? Do 
they feel it a duty to serve it?  No 
togeter with    the    change    in    their 
faith  are spirit or love  and devotion 
for trie nation." 

He adds: "The story does not end here. 
They    have    also    developed    a feel- 
ing of identification with the enemies 
Of this land. They look to some foreign 
lands  as their holy places.  They call 
themselves    "Sheikhs'      and    'Syeds'. 
Sheikhs and syeds are certain clans in 
Arabia.  How  then  did  these  people 
come  to  feel that    they    were their 
descendants?   That  is  because     they 
have cut off all their ancestral national 
moorings of this lan and    mentally 
merged themselves with the.   aggres- 
Bors." 
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SHRI    V.    GOPALSAMY:    
Madam 
Deputy Chairman, in    the    name of 
religion  mare   blood  has   been     shed- 
throughout the  world right from the 
days of the Crusades, it is very tragic 
that instead    of nurturing love    and 
affection. Bitterness,    enemity hatered 
are   being  nurtured  in  the  name   oi 
religion. Madam, in this country, whe- 
ther a Muslim or a Hindu or a Chris- 
tian or a Parsi, they were living in a 
spirit  of  fraternity  and  brotherhood. 
But it was the British who played the 
dangerous communal card of    divide 
and  rule.  There  is  a Latin     term*-' 
divide  et impera. That means  divide 
and  rule.   They  played  this "strategy. 
If you go through the history of free- 
dom struggle, in Kerala   thousands of 
Muslims, Mopla Muslim's gavee    their 
lives   and  shed  their  blood.  At that 
time,  it was  the British who played 
the divide rule policy.   They   set   up 
the Hindus against   the    Muslim and 
the    Muslim'   against      the    Hindus 
so    that    they    could    rule.   Hadam 
I    am    pointed    to    say    that    over 
the Union Jack flag was removed, we 
have  inherited as   right inheritors of 
British  policy,   the   same  divide   and 
rule     policy." I  would     accuse     this 
Government, the party which has been 
ruling at the Centre all    these years 
that they have used   the same card, 
the communal card, the     divide  and 
rule policy.    When there is fraternity 
amongst  the  communities,     then the 
Congress will try to divide them. When 
there  is  unity     or harmony     among 
communities,    it won't    be tolerated, 
then they will try the same poliey of 
divide and rule. 

Madam, take for example Kashmir. 
Mr. Sheikh Abdullah, the great leader 
was a symbol of religious harmony, 
communal harmony. But what is tak- 
ing place today? They were living like 
brothers and sisters. But it is the 
Congress party which played the 
communal card in Jammu. You are 
accusing the BJP or the Jana Sangh 
or the RSS but you played the comr 

- 
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munal card in Jammu and yourself 
and what has happened is that th< 
National Conference which represen 
ted the identity of the Kashmir valley, 
that has been split. You created G. M 
Shah Then what happened? One fine 
morning when he was taking a cup 
of tea, Dr. Farooq Abdullah came to 
know that he was thrown out, dismis- 
sed. Then he was left in the lurch. 

THK DEPUTY CHAIRMAN: Let Mr. 
Matto speak on Kashmir. 

SHRI V. GOPALSAMY: He has de- 
serted the National Conferneee. He 
has deserted its- ideology. Then what 
happened after some time? Dr. Farooq 
also joined hands with the Congress. 
What happened ulfimately is that 
they have lost the identity but at the 
same time, the divide, i.e., the gap 
between |K£ Hindus and the Muslims 
is widening. Now the extremist ele- 
ments are gaining ground. Pro-Pakis- 
tan slogans are being raised. And 
even in Ladakh where they would not to 
tolerate hoisting Pakistani flags—they 
love India—this is being done because 
they feel that they have been aliena- 
ted. This is the situation. 

Madam, take the case of Mizoram. 
Laidenga was preaohing his philoso- 
phy through arms and guns for years. 
After 20 long years he gave up arms. 
But here also you played the same 
trick. He was taken into confidence 
and he was assured the throne. But 
when he found it difficult to run the 
State, financially difficult, he had to 
depend on liquor for revenue. Then 
you aroused the sentiments of Chris- 
• tians and made charge against Lai- 
denga. So, you are using the com- 
munal card wherever you go. 

The same policy you are adopting 
in Sri Lanka also. You Went there 
in the name of maintaining peace. 
There also the divide and rule policy 
you are playing, the same strategy in 
Sri Lanka also. In the Muslim areas, 
through your quizzling groups, through 
your paid hooligans with your armed 
forces, you create trouble in the 
Muslim areas,    setting up    Muslims 

against Hindus. And when the King 
of Nepal wrote a letter... 

THE DEPUTY CHAIRMAN: Just a 
minute. One clarification please. Are 
you calling the IPKF as hooligans? 

SHRI V. GOPALSAMY; No, th«y 
are using hooligans? ' 

THE DEPUTY CHAIRMAN: If you 
are calling the IPKF as hooligans, it 
should not go on record. 

SHRI V. GOPALSAMY: No, what I 
said was that they have used... 

THE "DEPUTY CHAIRMAN: You 
can give your arguments. That is 
different. But if you say it about 
IPKF, I will not allow. 

SHRI V. GOPALSAMY: Paid hooli- 
gans are there. But at the same time 
*I could produce affidavits. 

THE DEPUTY CHAIRMAN: No, it 
will not go on record. I. will not allow. 

SHRI V. NARAYANASAMY: 
Madam, it should be removed from 
the records; he is casting aspersions 
against our armed forces ....(Inter- 
ruptions). 

SHRI V. GOPALSAMY: I ,„tand by 
it. It was on the 2nd of August, 59 
innocent civilians were butchered, shot 
dead coldi blood— (Intemiptionjstyf 

THE DEPUTY CHAIRMAN: Mr. 
Gopalsamy, you stand or you sit but 
I would not allow, under my Chair- 
man ship over here in the House, -any- • 
thing to go against our armed forces. 
Please keep that point in mind. 

SHRI V. GOPALSAMY: If the 
armed forces commit murder, loot, 
plunder ....   (Interruptions). 

SHRI" BUTA SINGH; He is discard- 
ing facts, telling untruths, bundle of 

*Not recorded. 
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untruths. He is perverse, and every- 
thing he said about the army must be 
expunged. 

SHRI V. GOPALSAMY: It is your 
practice   ...... (interruptions}. 

SHRI R. K. L. BHAGAT: Will you 
yield for just a minute only? 

SHRI tf. GOPALSAMY: Are you 
prepared to send reporters to that 
area? (Interruptions) 

SHRI H. K. L. BHAGAT: It was the 
same Mr. Gopalsamy in this House 
before the IPKF went there, who Was 
all along pleading that India should 
intervene.... 

SHRI V. GOPALSAMY: Yes, I agree 
with you. 

SHRI H. K. L. BHAGAT: Let me 
finish. 

SHRI V. GOPALSAMY: We wanted 
armed forces to protect them, not to 
kill them, not to rape them _____ (Inter- 
ruptions) 

SHRI H. K. L. BHAGAT: If we do 
not go there, you blame us and if we 
go there, you blame us. You have no 
principles. We in India are proud of 
theIPKF. 
 

SHRI V. GOPALSAMY: I asked 
your Government to send armed forces 
to make peace, to save them, not to 
kill the Tamils ____ (Interruptions). 

SHRI U. K. L. BHAGAT; These are 
all unthruths. 

THE DEPUTY CHAIRMAN: I must 
remind the hon. Member that we are 
not discussing Sri Lanka. We are dis- 
cussing communal situation within 
our country, not outside. 

SHRI V. GOPALSAMY: That is what 
you are practising in Sri Lanka also. 
That is why your policy has collapsed. 

THE DEPUTY CHAIRMAN: Mr. 
Gopalsamy, please sit down. I must 
remind the hon. Member that we are 
discussing communal situation within 
the boundaries of this country. We are 
not discussing international situation. 
• I must remind you. So please keep 
Sri Lanka out of it. 

SHRI V. GOPALSAMY: You are 
using armed forces also. That is why 
I referred to it. 
[ THE DEPUTY CHAIRMAN: No, we 
are not discussing armed forces also. 

SHRI V. GOPALSAMY: But this 
Government is using them. 

THE DEPUTY CHAIRMAN: It is 
doing a lot of other things. But We 
will discuss "it some other time, not 
this time, please conclude now. 

SHRI V. GOPALSAMY: I will raise 
my accusing finger against this Gov- 
ernment. H is responsible for the 
present state of affairs, that is, com- 
munal harmony no more exists in 
this country, and they are the prime 
accused. 

THE DEPUTY CHAIRMAN:. Dr. 
Sarojini Mahishi. 

SHRI GHULAM RASOOL MATTOi 
Madam, my name is there. 

THE DEPUTY CHAIRMAN; Your 
name is there. I must remind Mr. 
Matto that Dr. Mahishi's name is in 
the original list of speakers while 
yours is not there. Let her finish and 
then I will call you. 

DR. (SHRIMATI)' SAROJINI 
MAHISHI (Karnataka) The sub- 
ject of communal situation is such 
that there cannot be two opinions, 
as far as constructive suggestions are 
concerned, in the ruling party and 
also in the opposition. Maximum area 
of agreement can be covered by the 
two sides coming together and trying 
to solve this problem. 
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Communal situation is deteriorating, 

no doubt, in the different parts of the 
country. But I was sorry to listen to 
many Members trying to interpret 
religion equating it to communal dis- 
turbances or communal disharmony. 
That is not the case. India is a vast 
country with diversity in unity and 
unity in diversty, having a number of 
religions, Hinduism, Islam, Chris- 
tianity, Zoroastrian system and Bud- 
dhism and quite a few. which are pro- 
fessing different schools of thought, 
also including Monism, Nihilism, 
Shunyavad and a number of other 
theories. But in spite of all these 
things, India maintains an under- 
current of culture which is common 
in almost all. parts of the country 
which can be distinguished and iden- 
tified as Indian culture. Therefore, I 
would like to say that' religion is an 
abstract thing. Writing on the walls 
of the Library Hall of the Parliament 
House says that religion is engaged in 
catering to the needs of the well- 
being of all the people; it is dharma. 
If it is the other way, then it is 
adharma. Please study the delicate 
nature of the dhaxma. That is how 
it is written. One should always try 
to understand what exactly is meant 
by religion. When you say that reli- 
gion should be separated from politics, 
how it can be separated from politics 
I would like to know because all those 
laws which have emanated, have ema- 
nated from the religious heads in 
this country. Hindu law traces its 
origin to the divine soul. Muslim law, 
the Islam, traces its origin to the 
feligious divine source. Even the 
Roman law traces its origin to the 
divine source. Under the circum- 
stances, of course, we clo try to sepa- 
rate them, separate the    undesirable 
ritual and rites which are not in the 
larger interst of the country from 
politics or from any other activity 
which could be treated as anti-national 
•ctivity. Under the circumstances, of 
Course, the two things must be quite 

separated. In the Preamble of our Con- 
stitution when we say, ' "Sovereign 
Socialist Secular Democratic Republic", , 
what is the meaning of a Secular Re- 
public? Is it equivalent to ignorance 
of religions? If you have knowledge 
about all the religions and then if you 
are impartial to all the religions also, 
then you can say that you are secular. t 
Of course, as per the Constitution if 
there is any difficulty in administra- 
tion of Devoswom temples in Kerala 
they can be taken over by the Gov- 
ernment. Articles 15 and 16 say, com- 
munal minorities can be given special 
protection in the larger interest. 
Therefore, there Is a distinction 
between these things also. Communal 
minorities can be given special protec- 
tion. So,secularism does not mean 
ignorance about religions. It means 
knowledge about all these things and 
with that knowledge if you are secu- 
lar, that" secularism will stand. Other- 
wise it cannot be said that you are 
secular. Communal situation, distorted 
communal situation can never be 
traced to any particular religion, whe- 
ther it is Hindu religion or Islamic 
religion. No religion can ever propo- 
gate or advocate enmity or hatred 
against any other religion. 

AN HON. MEMBER: And violence. 

DR. TSHRIMATI) FAROJINI 
MAHlSHlt My friend, of cclirse, gave 
a graphic description of the violence 
that has been manifested in different 
parts of Gujarat. About this I have to 
say a few words. We have to under- 
stand this in a proper way. If there 
is communal disturbance in any one 
part of the country, it is because of 
the divide and rule policy that has 
been followed by the Government 
itself. Whether it has been rightly used 
or wrongly used; but it has been used. 
Right from the kindergarten days of a 
child he is asked to fill up a form 
giving Ms religon, caste to which he 
sub-castes to which he belongs. 
From the very beginning we in- 
culcate in his mind deformed ideas 
about religion and other, things. Tbe 
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text books also do not-contain proper 
education about religion. On the other 
side when it comes to elections, we, 
who speak about secularism in this 
country, try to put up a Muslim or 
a Scheduled Caste or a person belong- 
ing to a particular community because 
there are people of that community 
\ in that area and they will vote for 
that person. Therefore, elections are 
also based on. these things. Our educa- 
tion is like that. Our entry into pro- 
fession is based on these things. If 
this is the situation, what will happen 
to our country? I do remember,' the 
British Parliament once got informa- • 
tion from the Indian Parliament here | 
that communal disturbances among 
different castes and groups were not 
up to our expectations. This is the 
report sent by the British Govern- 
ment in India to the British Parlia- 
ment in London. Therefore we can 
understand that they • tried to divide 
and Tule to gain some advantage out 
of that. Therefore, I said tdat the 
. maximum area of agreement can be 
there if the Government is very keen 
to bring about communal harmony 
among the different communities. If 
proper understanding of the religion, 
proper understanding of the religious 
principles is given, communal har- 
mony can be established and we need 
not say so many things about the 
communal disturbances in Gujarat or 
in Badaujn or in Kota or all those 
places. And next, of courseas if we 
are anticipating something very big— ■ 
is communal disharmony or a big .. 
communal clash on Ram Janambhoomi 
and other things. We are trying to 
create a mountain out of a molehill. 
Why should not the timing be chan- 
ged? We should try to convince our 
people. Our people are essentially 
good people. It is for the administra- 
tion to see that they too take serious 
interest in these things and try to 
see that it is interpreted in the proper 
spirit. Thank you. 

SHRI GHULAM   RASOOL MATTO: 
Madam   Deputy    Chairman, I rise to 

speak on this very important subject 
with a heavy heart. I say this because 
certain other Members have spoken 
about their past and their association 
with other parties. IaTso recall my own 
past. I am remorse and so much de- 
pressed today on that account. Right 
-from 1538, my house has been raided 
nine times. Three times arson was: 
committed on my house. And who- 
did all this? It was not Hindus who 
did it, it was not Sikhs who did it, 
it was not any other religonists who 
did it; it was the Muslim Leaguers 
who attacked our house- nine times 
and committed arson on our house, 
I was a nationalist, my family was of 
nationalists and we were attacked. 
When the Partition of India took 
place, we were among those who assc, 
ciated themselves with Sheikh 
Abdullah. Our family said: "If we 
have to live, we have to live with 
secular ideals of the Congress pro- 
pounded by Pt. Jawaharlal Nehru and 
Mahatma Gandhi". It is with that 
background I am telling you why '1 
am feeling remorse today. 

The other background that I would 
like to mention is this. Under the 
Indian Independence Act, to which at 
least the people of Kashmir were not' 
a party, India was divided on the 
basis of religion and according to that 
Act, the State of Kashmir had auto- 
matically got to go to Pakistan be- 
cause it was a predominantly Muslims 
State. But we, the Muslims of Kash- 
mir, of our own volition, of our own 
free will said that we would not go 
to Pakistan, we would go to India. 
This Mahatma Gandhdi put as "we 
see a ray of hope". That dream 1 
now see shattered today and I do riot 
have words to express my anguish on 
this. 

Madam, history is repeating itself. 
In I930's, when the Fascist regime of 
Nazis came, people of Germany went 
and saluted their Fuhrer, Herr Hitler. 
Today I have no hesitation in saying 
that there Is one gentleman in this 
House for whom I have the greatest 
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personal'respect—and he is Mr. L. X. 
Advani. He is such a noble man, such 
a mild-mannered man and I have the 
greatest regard for him, just like my 
brother. But it is under his steward- 
ship in the last two years that the 
Bhartiya Janata Party has converted 
Itself into a fascist party. Therefore, 
all of us who have got nationalist 
ideas, not only from the ruling party 
but from the Opposition Benches also, 
should stand up and say, "Bail L. K. 
Advani! Hail L. K. Advani!" It is 
not that I respect him, but I want ft 
teach him a lesson that the fascist 
regime of the same Hitler whom peo- 
ple greeted "Hail Hitler!" was finished 
by the same people. Similarly, any 
fascist organization in a country like 
ours has not to exist, cannot exist 
and will not exist. We, the people of 
India—Muslims, Hindus, Sikhs and 
others—have decided that this country 
shall be a secular country, that this 
country shall not be allowed to be a 
Hindu Rashtra, Muslim Rashtra or 
any other Rashtra. We will see to 
it and we will lay down our lives, 
if necessary, for this noble cause. 
We have Bapu's example before us. 
Bapu has taught us—I will tell people 
from the ruling party and friends 
from the Opposition also, those who 
have had some association With Bapu 
or those who revere Bapu that they 
should understand this point—that 
this country has to he a secular coun- 
try nof"by profession but by actual 
practice, and that practice is possible 
only when we shall shed communal 
politics. 

It pains me, Madam, when I see 
what is happening today. I may warn 
the Home Minister that if things are 
not checked, a situation, the like of 
which was not witnessed even in 
. 1947, Is going to come about in this 
country simply because of the machi- 
nations of the Bhartiya Janata Party 
which ha? turned into a stark fascist 

organisation. H thie trend is not 
stopped, then this country is going to 
disintegrate. 

SHRI SHANKER SINH VAGHELA:      > 
Tell me    how many    temples    were 
ruined in the Kashmir valley in the 
last two" years. You    are the ruling 

party    there.      (Interruptions).Don't 
blame the BJP unnecessarily. ,.-. 
(.Interruptions) 

SHRI GHULAM RASOOL MATTO: 
It is not possible for the BJP, Shiv 
Sena or Vishwa Hindu Parishad and 
organizations like that to kill 20 crore 
Muslims of this country. The 20 crore 
Muslims are part of this country and 
they will not allow themselves to be' 
annihilated and they cap never be 
annihilated. 

Madam, it is at the cost of the 
country's integrity that the BJP has 
come out openly with the Shila Puja. 
What are you doing about it? I ask 
my Government: What concrete steps 
have you taken? 1 can understand it 
if the Government feels in its wisdom 
that this puja is to be done, but then 
let it be done in the simple temple* 
or small temples in the mohallas or 
in the villages. The Government of 
India has one responsibility and that 
falls on Mr. Buta Singh^and Mr. 
Rajiv Gandhi. In the name of this 
Shila Puja, they should not allow a 
single precesssioa te be taken eut, 
throughout the country. If a Central 
law is possible to be enacted, by an 
Ordinance or otherwise, it should be 
banned, saying that on this Shila Puja 
issue there shall be no processions. * 
As far as Muslim fundamentalism is 
concerned, Adam Senas and bodies 
like that and also the Vishwa Hindu 
Parishad and Shiv Sena should be 
immediately banned. If it is not pos- 
sible for the Government of India to 
enact legislation from the Centre, the 
States should be asked to enact legis- 
lation through Ordinances immedia- 
tely so that they stop Shila Puja pro- 
ce»rte*9, 
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When I saw in the morning today s 
|ru|ian Excess, -which is ivot a frien(d 
•f ours, I found that communal inci- 
dents have taken place at seven diffe- 
rent places. It is on the first page. 
My. friend, Mr. Raoof Valiullah said 
that 16 such instances took place. 1 
would, therefore, request the hon. 
Home Minister to tell me if he is 
ready to enact a legislation under 
which a Shila Puja procession would 
not be "allowed. I do not know if there 
is any sanctity "behind it. So far as 
Islam is concerned, Islam does not 
recognise processions. Islam only re- 
cognises congressional prayers. There 
is no provision in Islam about proces- 
sions. He should see to -ft that proces- 
sions in the name of Shila Puja are 
immediately banned ""throughout the 
country. If he does not do that, 
by 9th November, I will tell him that 
their scheme is that a minimum of 
10 lakh Muslims shall be massacred. 
If they are to massacre, they are 
welcome to do it. But this should not 
be allowed. I request him that he 
should do it. 

The second and the most important 
point that I would like to ask the 
hon. Home Minister Is, as he has 
promised This in the Consultative 
Committee meeting, he should imme- 
diately call a meeting of the National 
Integration Council and place before 
it the whole fact and take a consensus 
on this issue. Otherwise, this flare-up 
Si going to take place like this. 

Now the BJp has come out with a 
'     Tot of things. Anything     concerning 
Muslims is antagonistic to them, whe- 
ther it is Urdu or anything else. 

I have told you the history oi 
Article 370 under which the Muslim 
majority State acceded to India be- 
cause we want a special status, and 
. that special status shall continue. 
But the BJP has put it in its mani- 
festo. A nationalist Muslim, a man 
like myself, will be the first man to 
sacrifice his head at the altar of their 
•rfg U anything   is done to AvMs 

370 in relation, to Jammu and Kash- 
mir. So long as there is a single 
Lai Krishna Advani, a single Jana- 
sanghi in this country, a single Vishwa 
Hindu Pari$had man, Article 370 can- 
not be allowed to be removed. Madam 
Deputy Chairman, three days back 
some students came to me at my house. 
They said, "Mr. Matto, you have taken 
us to India. But are you taking us to 
that India where we- are being 
massacred and still they say that 
Article 370 should be removed" Are 
they creating conditions in which we 
should voluntarily tell the people ol 
India that we are agreeable to deletion 
of Article 370? But I may warn the BJP 
or any other organisation that so long 
as there is a single L. K. Advani a 
single R. S. S. man, a single Vishwa 
Hindu Parishad man, 60 lakh Kash- 
miris will lay down their lives but will 
• not allow Article 370 to go out. 

With these observations, I would 
request the hon. Home Minister to 
react to some of these suggestions and 
convene a meeting of the National 
Integration Council as soon as possi- 
ble. 

■ Thank you very much. 

THE DEPUTY CHAIRMAN: Mr. 
Ram- Awadhesh Singh, I will allow you 
only five minutes, five minutes in real 
terms. 
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SHRI KUTA SINGH; '.'Cornmunlism 
is a blot on the nation. It lets loose 
uncontrollable passions turning friends 
into foes. It must be rooted out and 
this needs not only administrative 
steps but a concerted effort by all 
those who have the true interest of our 
country.at heart. India is not just a 
stretch of land. India stands for to- 
lerance, for compassion, for fellow fee- 
lings. India believes in unity in 
diversity." 
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This House representing the wishes 
and aspirations of the people of India 
lotes with grave concern the increase 
in the incidents of communal violence 
and the disruption of communal har- 
mony and peace due to the machina- 
tions of forces of fundamentalism and 
lommunalism. 

This House, while welcoming the 
initiative taken by the Government 
tor early resolution of ' the Babri 
Masjid-Ram Janambhoomi dispute 
through Judicial process' notes with 
dismay that the continuing controversy 
on this issue has vitiated the communal 
atmosphere and contributed to the 
or come    
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certain parts of the country. It also 
takes note with concern of recent 
developments and certain provocotive 
actions and speeches made by certain 
organiations which hare contributed 
to the widening of the communal 
divide. 

This House, therefore, appeals te 
all sections of the people not to asso- 
ciate wfffi or lend support to any such 
agitation, ceremony or procession. It 
also appeals *to the organisations which 
put forward their respective views on 
the above dispute to show patience 
and -tolerance and to maintain com- 
munal harmony and peace pending its 
resolution In the judicial forum. 

It calls upon the major parties to 
the dispute, ...namely, Vishwa Hindu 
Parishad and the Babri Masjid Action 
Committee, to give up the path of 
confrontation leading to violence and 
postpone all their programmes, includ- 
ing ceremonies and celebrations, con- 
nected with Ram Janambhoomi-Babri 
Masjid issue till such time the court 
verdict is available. 

This House further expresses the 
hope that all sections of the people 
would continue to affirm their faith in 
the rule of law, preserve and promote 
amity and harmony and uphold the 
secular character and traditions of 
India. 

. SHRI   BUTA       SINGH   "Initiative 
taken in this regard." 

SHRI CHATURANAN MISHRA: 
"Initiative taken In this regard," be- 
cause all have suggested it. 

SHRI    SANTOSH    MOHAN    DEW 
Agreed. 

 
SHRI BUTA  SINGH:   Agreed. 

SHRI CHATURANAN MISHRA: All 
right, let us have it unanimously. 

S
HRI E. BAtANANDAN: I support 
what Mr. Chaturanan Mishra hat sug- 
gested. "Government initiative" has to 
be deleted. 

THE DEPUTY CHAIRMAN: Now 1 
will   read   out  the   amended  version. 

'"This'House, while welcoming the 
initiative taken for early resolution...." 

By everybody. I am not mentioning 
either Government or anyone. "Initia- 
tive taken for", not "by" ..(interrup. 
tions)... By all? But Masjid Action 
Committee, Bajrang Dal and Adam 
Sena. Okay? 
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THE DEPUTY CHAIRMAN: "...post- 
pone all their programmes including 
ceremonies and celebrations and Shila 
puja 'connected with Ram Jananr 
Bhoomi......' 

SHRI SHANKER SINH VAGHELA: 
I object to "SKila Puja" if you don't 
mind, Madam, It should be "proces- 
sions." 

THE DEPUTY CHAIRMAN: Shila 
processions. 

SHRI SHANKER SINH VAGHElAr 
It is unnecessary. 

 

SHRI M. M. JACOB: The Minister's 
Mine must bte eixgunged, Madam. 

* Not recorded. 
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THE DEPUTY CHAIRMAN: No, no. 
Any Minister's name, anybody's name, 
you don't give. 

Please listen. The last time I am 
reading it: 

"This House therefore, appeals to 
all sections of the people not to asso- 
ciate with or lend support to any 
such agitation, ceremonies or Shila 
Puja procession." 

 
THE DEPUTY CHAIRMAN: I,,will 
read the  whole Resolution: 

"This House, representing the 
wishes and aspirations of the people 
of India, note with grave concern 
the increase in the incidents of 
communal violence and disruption 
of communal harmony and peace 
due to the machinations of forces 
of fundamentalism and • commu- 
nalism. 

This House, while welcoming the 
initiative taken for early resolution 
of the Babri Masjid-Ram Janam 
Bhoomi dispute, through judicial 
process, notes with dismay that the 
continuing controversy on this issue 
has vitiated the communal, atmos- 
phere and contributed to the heigh- 
tening of communal tension in cer- 
tain parts of the country. It also 
taken note 'with concern of recent 
developments and certain provoca- 
tive actions and speeches made by 
certain Organisations which have 
contributed to the widening of the 
communal divide. 

This House, therefore, appeals to 
all sections of the people not to 
associate with or Tend support to 
any such agitation, ceremonies or 
Shila Puja procession. It also appeals 
to the organisations which put 
forward their respective views on 
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the above dispute, to show patience 
and tolerance and to maintain 
communal harmony and peace, 
pending its resolution in the judi- 
cial forum. It calls upon the major 
parties to the dispute, namely, the 
Vishwa Hindu Parishad, the Babri 
Masjid ~ Action  Committee the Baj- 
rang Dal and the Adam Sena to 
give up the path of confrontation 
leading to violence and postpone all 
their programmes including cere- 
monies and celebrations connected 
with Ram Janam Bhoomd-Babdl 
Masjid issue till such time the 
Court verdict is available. This 
House further expresses the hope 
that all sections of the people would 
continue to affirm their faith in the 
rule of law, preserve and promote 
amity and harmony and uphold the 
secular character and traditions of 
India." 

May I take it that   this Resolution 
is adopted? 

[No hon. Member dissented.] 

THE    DEPUTY    CHAIRMAN: The 
Resolution is adopted. 

Thank you very much. 

 

The  House  is   adjourned  till   11-00 
A.M. today. 

The House then adjourned 
at fifty-two minutes past 
twelve midnight till eleven of 
the clock on Friday, the 
13th October, 198ft. 


